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              Dinesh Kumar Chowhan
                               Vs.

                       Devendra Kumar Chowhan

    Mr. Saunak Sengupta
    Mr. Aniruddha Sinha
                    ..for the Petitioner

In several matters which are pending in

the district courts, it is noticed that despite

directions issued by this court for the

expeditious disposal of such matters no heed is

paid to such directions.

It must first be appreciated that there

are many more matters pending in the district

judiciary than may be conveniently attended to

or speedily disposed of and this court should be

slow in issuing time-bound directions for a suit

or other proceedings to be disposed of. However,

once a direction has been issued by this court,

whether couched in the form of a request or

worded as a command, it becomes binding on

the relevant court where the matter is pending

and every effort should be made to adhere to
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such direction.  In many cases, despite

directions being issued by this court more than

once, the relevant trial courts have done nothing

to take up the matter out of turn or conclude

them within reasonable time of the periods

indicated in the orders passed by this court.

 It is possible that in some cases, despite

a direction of this court for the time-bound

conclusion of the trial, reasons beyond the

control of the presiding officer of the trial court

cause the time-limit not to be adhered to.

However, a matter has to be concluded within

reasonable time of the period indicated by an

order of court; or there should be good grounds

therefor which should be reflected in the order-

sheet.

The Registrar (Inspection-I) attached to

this court should request all District Judges to

impress on all civil courts to make a list in

electronic form of all cases in every civil court

where directions have been issued by this court

for the expeditious or time-bound completion of

the matters.  Such matters should then be
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attempted to be concluded as expeditiously as

practicable, if not within the time limit indicated

in the relevant orders, within a reasonable time

thereof.  In the event the time limit is not

adhered to, reasons should be indicated why the

same could not be done.

The District Judges should regularly

inquire of civil judges of the adherence to

directions as to time in respect of matters in

which orders have been passed by this court for

the expeditious or time-bound conclusion of the

proceedings before the relevant court.

 As far as the present case is concerned,

let the matter stand over for four weeks.

The Registrar (Inspection-I) should file a

report on the returnable date as to whether the

directions issued in this order have been

complied with.

In the meantime, it will be open to the

petitioner herein to cite this order and seek the

immediate listing of Title Suit No.165 of 2011

before the Civil Judge (Senior Division) 2nd

Court at Howrah.
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                                          (Sanjib Banerjee, J.)



5


